
  

3a aaa www.govtpressmp.nic.in a 

af Sst tires feat AT Aaa es. 
      

  

  

  

wus 407 | ae, Wear, fete 26 ene 2022—saT 4, WH 1944 

artistes at fearsaet 

Tae, Fea Aaa, ATT 

ara, fete 26 Yee 2022 

. Uh © 3-04-2022-1-Wa (52). Hees Aer ait Pear He aifePras, 2017 (2017 wl 19) wt ART 17 at 
sae (1) aie ne 16 Bl STMT (1) & Ted Wed Veal Br WaT ed Ez UST Te, site at feof & ona 
WH, WER, 34 fou st aferqaen wai WH U 3-04-2022-1-ahs (23) feria 13 atiter 2022 4 weafea fern aT 2M, 
4 frafatad detest aedt @, ae :— 

aw afta @, afar a, wai 1b ar, aim (3) A ofa & war Wh vias wend Ue #2; cee te a; 
Tee ter sein” pl ofreenfia fear aT, 

2. Fe SEAT 18 Fens, 2022 8 yea APT aH. 

  

  

Ree Wage & A @ Te seq, 
ai. Ut. sitareta, soafaa, 

ate, feat 26 Yeme 2022 

Be. Wh U 3-04-2022-1-Gid.— UR & dfaur  aqese 348 UTS (3) H aa A, Fa Ss Hi eT 
BAe WE Y 3-04-2022-1-4ia (52), feris 26 Wers 2022 wl SS sare Tre H Uren AY UasEN Weniied fea 
oat &. 

yeaa We HAA A TA STeaTaR, 
am. Ut. sftareta, svafaa. 

Bhopal, the 26'h July 2022 

No. F A 3-04-2022-1-V(52).—In exercise of the powers conferred by sub-section (1) of section [1 and sub- 
section (1) of section 16 of the Madhya Pradesh Goods and Services Tax Act, 2017 (19 of 2017), the State 
Government, on the recommendations of the Council, following further amendments in this department’s notification 
No. F A 3-04-2022-1-V (23), dated 13th April 2022, namely:— 

In the said notification, in Table, against SI. NO. |, for the entry in column (3), the entry “Fly ash bricks, 
Fly ash aggregates; Fly ash blocks” shall be substituted. 

2. This notification shall be deemed to have come into force with effect from (8th day of July. 2022. 

By order and in the name of the Governor of Madhya Pradesh, 

813 R. P. SHRIVASTAVA. Dy. Secy. 
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